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CENT RA L A0f'1INIST PAT IVE TRI BUNAL 

ALL AHA BAD BENCH, ALLAHAB JlO 

Origi na l Application No : 601 of 1994 

S ,C ,Srivast a va • • • • •••• 
Ve rsus 

U n ion o f I n d i a & o r s • • ••• • ••• 

Hon ' ble Nr . r~aharaj Din, r1embe r-J 
Hon 'ble Mr. S ,Oas Gupta , Member- A 

Applicant. 

Res ponce nts . 

(By Hon ' ble Nr . Ma haraj Din , J . r·1. ) 

He a rd the applicant in pe- rson , 
• 

Ld 
The applicant in this case A\sta ted to have given 

3 months notice for voluntary r etireme n t on 

oom~le tio n of 20 years of qualifyi ng s e rvice , 

The pe titi one r states that the n : was ne ithe r any 

acce .,J tance no r a ny refusal of his request by the 

compete nt authority and as such in terms of Rule 

48(a) of CCS Pe nsion Rules 1972 , he should be 

deem~d to ha ve volu n t a ry retired from s e rvice on 

comple tion of 3 months notice. However, the 

petit ioner has not bee n given his terminal bene fits 

including pe ns ion. The pe titions~ states that he 

submitte d representation dated 3 0 .1 0 . 1993(Annexure A- 3 ) 

to the r e spondents praying for grant of retiral 

be ne fit s which wa s f o llowed u p by a number of 

r e mi nde rs . But , so far , there is no r e s ponse to 

h i s r e p res e n t a t i on • 

2 , In the tacts and circums tances of the cas e , 

we are of the view tha t the e nds of j ustice wo uld 

be se rve d by issuing a dire cti on to the respondents 

to c onsider and dispos e of the r ep resentation of 
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pe titioner for grant of retiral bene fits by a 

reasoned and spe aking o rde r within a pe riod of 

3 months from the d ate of communic ation of this 

order . 

3 . The a pplication is disposed of at the 

admission st ag e with the abOJe direct i on . 

~ 
Nember- J 

Al lahabad Dated: 21.4.1 9 94 
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